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THE VICE-CHAIRMAN (SHRI 

SHYAM LAL YADAV): The question 
is: 

'That the Bill |to provide for the 
establishment of a Board for the 
planning and integrated implemen-
tation of measures for the control of 
floods and bank erosion in the 
Brahmaputra Valley and for matters 
connected (therewith, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
SHYAM IiAL YADAV): We sha' now 
take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 were (Added to the Bill. 
Clause 4—Establishment and incorpo-

ration of the Brahmaputra Board 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): There is one 
amendment to clause No. 4. Are you 
moving it Shri Kesava Rao? 

SHRI V. C. KESAVA RAO (Andhra 
Pradesh):  Yes.   Why not?   I move: 

3. "That at page 3, after line, 7, the 
following be inserted, namely:— 

'(f) three members of Parliament 
of whom two shall be elected by the 
Lok Sabha from amongst the 
members of the Lok Sabha and one 
by the Rajya Sabha from amongsjt tts 
members.' 

Sir, as regards clause 4 of the Bill, I 
want to say that on every statutory Board, 
Parliament is generally represented. I do 
not know why on this Brahmaputra 
Board, Parliament has not been given a 
place. My amendment is very simple, as 
will be seen 

above. I do nott know why the Minister 
has excluded this important thing. He will 
have to accept it because on every Board 
the Members of Parliament are 
represented, both the Houses of 
Parliament. This is a very simple thing. I 
expect that the Minister will accept my 
amendment. 

The question was proposed. 

 
THE VICE-CHAIRMAN (SHRI 

(SHYAM LAL YADAV): Are you 
willing to withdraw? 

SHRI V. C. KESAVA RAO: Sir, after 
some time he has to give representation 
to Members of Parliament on this Board. 
In*ead of bringing forward an 
amendment then, he can straightaway 
accept my amendment. 

 
THE VICE-CHAIRMAN (SHRI 

SHYAM LAL YADAV): Are you 
withdrawing it? 

SHRI V. C. KESAVA RAO: Sir, I do 
not press it, and I withdraw it. 

•Amendment (No. 3) tyas, by leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): The question 
is: 
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"Th«jt clause 4 stand part of the 

Bill." 

The motion was adopted. Clause 4 
was added to the Bill. 

Clauses 5 to 30 were added to the Bill 
Clause 1—Short title and commencement 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): There is one 
amendment to clause 1. Yes, Mr. 
Minister. 

SHRI BHANU PRATAP SINGH: Sir, 
I move: 

2. 'That at page 1, line 5, jor the 
figure '1978' the figure '1979* be 
substituted.'9 

The question was put and the motion was 
adopted 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): The question 
is: 

That clause 1. as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bill. 

Enacting Formula 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): There is one 
amendment to the Enacting Formula. 
Yes, Mr. Minister. 

SHRI BHANU PRATAP SINGH: Sir, 
I move: 

1. "That at page 1, line 1, for the 
word 'Twenty-ninth' the word 
'Thirtieth'  be  substituted/' 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): The question 
Is: 

"That the Enacting Formula, as 
amended, stand par* of the Bill." 

The motion was adopted. 

The Enacting Formula> as amended, 
was added to the Bill. The Title 

was added to the Bill. 
SHRI BHANU   PRATAP    SINGH: 

Sir, I move: 
"That the Bill, as amended,    be passed." 
The question was put and the motion was 
adopted 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF 
ANSWER TO UNSTARRED 

QUESTION 15 GIVEN ON 20TH 
FEBRUARY, 1979, RE RAID ON 

FARM HOUSE OF FORMER PRIME 
MINISTER IN CHHATARPUR 
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SHRI SADASIV BAGAITKAR 
(Maharashtra): I am on a point of order. 
Hon'ble Members are raising objection 
that the Minister of State should not 
reply. May I know under what Rule the 
hon'ble Members are raising objection? I 
want your ruling. (Interruptions) You 
cannot dictate. I am on a point of order. 
Please enlighten me under what Rule 
they are objecting. There is no such rule.   
How can they force... 

 
SHRI DEVENDRA NATH DWI-VEDI 

(Uttar Pradesh): Sir, this morning there 
was a Calling Attention motion before 
(the House. - There were matters over 
which certain hon' Ible Members were 
feeling exercised... (Interruptions) will 
you please let me make my point? The 
House was s» much exercised that we 
demanded that the Minister of Home, Mr. 
H. M. Patel, who was preoccupied in fthe 
other House should come and answer the  
queries   of    the    Members.   The 

Leader of the House. Mr. Advani, in his 
wisdom came and appreciated that the 
matter was of such a serious nature that if 
Members did not feel satisfied by /the 
replies of the Minister of State he would 
refer it to the Home Minister. It was the 
Leader of the House who suggested that 
the discussion be postponed till the Home 
Minister came and answered. Now, the 
matter under consideration is very 
serious. I should have thought that the 
hon'ble first Deputy Prime Minister and 
Finance Minister in his wisdom oughjt to 
have got up and replied. I think courtesy, 
seriousness and a sense of responsibility 
on his part demanded that he ought to 
have got up and replied. Therefore, I 
would request the Chair to request the 
Deputy Prime Minister himself to reply 
and not allow the Minister of State who is 
not a very competent person to reply. 

SHRI PRANAB MUKHERJEE (West 
Bengal): Sir, I am on a point of order. Sir, 
the questions and the observjfcions made 
by the mover of the half-an-hour 
discussion relate largely to the statement 
which has been made by the hon'ble 
Deputy Prime Minister and Finance 
Minister on the floor of the other House. 
Therefore, in all propriety and fitness of 
things when the Finance Minister is 
present here it is better for him to reply to 
the debate. I would not mind a junior 
Minister replying but the question relates 
largely to his observation. It is not the 
observation of Mr. Zulfiquarullah. It is 
the observation of Mr. Charan Singh that 
there was a trunk. It is the observation cf 
Mr. Charan Singh that somebody was 
seen running away with the trunk... 

SHRI ZULFIQARULLAH: That is not 
correct. 

SHRI PRANAB MUKHERJEE: Mr. 
Zulfiqarullah, I am on my legs. 

THE VICE-CHAIRMAN (SHRI SHY 
AM LAL YADAV): Let him conclude. 
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6 P.M. 
SHRI PRANAB MUKHERJEE: The points 

which the hon. Member has referred to 
specifically relate to certain observations of 
Mr. Charan Singh not in the capacity of 
Minister but in his capacity as an individual 
Member on the floor of the other House. 
Therefore, he should be satisfied. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINGHA): Sir, with your permission 
I would like to draw your attention. It is not 
correct to say that this half-an-hour discussion 
is to discuss what the hon. Finance Minister 
said in the other House. This discussion arose 
out of the answer given to Unstarred Question 
No. 15 on the 20th February in this House. 
This does not arise out of anything raised in 
the other House by the hon. Finance Minister. 
Secondly, Sir, I would request the hon. 
Members not to raise this point again and 
again in this House whenever a Minister of 
State starts answering any question. This has 
of late become, I think, customary on the part 
of the hon. Members. 

(Interruptions) 
SHRI PRANAB MUKHERJEE: It is    

unfair. 
DR.  RAM KRIPAL  SINHA: I 

appeal,   Sir .   .   .   (Interruptions). 
SHRI PRANAB MUKHERJEE: 

We take serious exception to this 
observation. (Interruptions) 

THE  VICE-CHAIRMAN (SHRI 
SHY AM      LAL      YADAV):     Order, 
please. 

DR. RAM KRIPAL SINHA: ON the 
unstarred question....  

(Interruptions) 
SHRI PRANAB MUKHERJEE: We have 

not raised any objection. It is not proper to 
say like that. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 

AND  IRRIGATION    (SHRI BHANU 
PRATAP SINGH):  Sir,..   . 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Only on this point. Be very 
brief. (Interruptions) . 

SHRI RAMANAND YADAV (Bihar):     
Sir,     ....   (Interruptions). 

THE  VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): I    have 
called hirn. 

 
6 P.M. 

SHRI SADASIV BAGAITKAR: Sir, what 
is this? I am on a point of order.      Is it a 
parliamentary word? 

(Interruptions) SHRI  BHANU  
PRATAP     SINGH: Sir.... (Interruptions). 

SHRI ANANT PRASAD SHARMA: He 
is  a Minister. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV).;  On  a point of 
order a Minister also can speak. 

SHRI ANANT PRASAD SHARMA: On a 
point    of order. 
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THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV):   When    one 
point of order is there, another point of 
order cannot be raised. (Interruptions) 

SHRI ANANT PRASAD SHARMA: 
I am not going to make .  .  . 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): While the 
House is considering one point of order, 
another point of order cannot he raised. 
Let me dispose of it first. He is a 
Minister; he has a right. 

SHRI BHANU PRATAP SINGH: I 
am a Member of this House    also. 

SHRI ANANT PRASAD SHARMA: 
That is why I am raising a point of 
order. Please give a ruling. The 
Minister concerned is here. The 
Deputy Prime Minister is here. If you are 
allowing him, please give your ruling 
that any Minister can speak  on  this   
subject. 

SHRI BHANU PRATAP SINGH: On 
this limited point . . . (Inter. ruptions) 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): On this limited 
point of order let me hear the Miniver. 
Then I will hear Mr. Kalpnath Rai. Here 
is Mr. Bhanu Pratap Singh also. 

AN HON. MEMBER: He is a 
Member of this House. (Interruptions) . 

 

 

SHRI DEVENDRA    NATH    DWI 
VEDI:   You are a new-comer. 
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SHRI GIAN CHAND TOTU (Hima-

chal Pradesh): The hon. Minister has said 
that while raising a point of order one 
should quote the Rule Number. May I 
know under which Rule the hon. 
Minister was speaking? (Interruptions). 

SHRI SHRIKANT VERMA (Ma-dhya 
Pradesh): Sir, it is very important.   In the 
Lok Sabha . . . 

THE VICE-CHAIRMAN (SHRI 
SHY AM LAL Y/ADAV): Mr. Verma, 
pleased take your seat. You can speak 
after Mr Kalpnath Rai- One by one you 
can speak. 
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SHRI DEVENDRA NATH DWI- 

VEDI; He is showing lack of respect 
to the Chair. Mr. Vice-Chairman, 
Sir, if I have understood correctly, 
for all practical purposes you have 
asked the Deputy Prime Minister to 
speak. He shows lack of respect to 
everybody   except  to  himself. I 
would request with folded hands to 
Choudhary Saheb to please obey the 
Chair. Understand what the Chair has 
said. Please get up. Do not be obstinate 
as you always are. 
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SHRI    YOGENDRA      MAKWANA 
(Gujarat):   Does  your   Commissioner 
act on hearsay? 

SHRI PRANAB MUKHERJEE: The 
Minister is telling utter falsehood 
Absolutely baseless Uttar falsehood!        
(Inter7-Uptions). 
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SHRI PRANAB MUKHERJEE: 

Please ask him to explain the difference 
between "Government" and 
"Government officers". 

SHRI DEVENDRA NATH DWI-
VEDI: I am on a point of order. 

 
SHRI DEVENDRA NATH      DWI-

VEDI: I am on a point of order. 

 

SHRI DEVENDRA NATH DWI-
VEDI; I want to raise a point of order 
and I want your ruling. The honourable 
Minister of State for Finance has made. 

SHRI SUNDER SINGH BHAN-DARI  
(Uttar Pradesh);  Under what 

rule     are you   raising   your   point of 
order? 

SHRI DEVENDRA NATH DWI-
VEDI: I am telling you, in the Lok Sabha 
recently the speaker gave a ruling that 
whenever a point of order is raised, one 
should cite the particular rule under 
which it is raised. In Rajya Sabha, I say 
with all the force and empahsis at my 
command, there is a convention that 
whenever on gets up and raises a point of 
order, one does not have to quote the 
rule. This has been the convention and in 
fact that is how the honourable Member 
goes on raising points of order day in and 
day out. And today suddenly he is asking 
'imder   what rule'? 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Mr. Dwi-vedi, 
please come to your point of order. 
Please be brief. 

SHRI DEVENDRA NATH DWI-
VEDI; The honourable Minister of State 
for Finance has made a very serious 
statement; the point he made is very 
serious. He has tried to make a distinction 
between Government and officers. Under 
the Parliamentary system of Government 
the Minister is answerable for his 
department. Beginning with the Minister 
down to an ordinary cha-prasi, he is 
answerable for the actions of the 
Government. Government does not mean 
you. You will disappear but they will 
continue and they will be Government, 
they are the Government .. 

SHRI ZULFIQUARLLAH: Thafc 
is not what I said.... 

SHRI DEVENDRA NATH DWl-
VEDI; I want your ruling on my point, 
Sir,—whether it is open to the 
Government, to the Minister, to say that 
he is responsible only for bis own actions 
while he is not answerable to this House 
for the actions of his officers. As I have 
understood the law is very clean, the 
convention is very clear. You must give 
a ruling—under _the system of accoun-
tability of the Government to Parlia- 
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ment and through Parliament to the 
people, the Government is responsible—
Government means the totality of the 
Government, not the Minister. Therefore, 
this distinction between Minister and the 
Government is very dangerous and you 
must give your ruling whether it is open 
to the Minister to make this kind of fall-
acious, illegal, unconstitutional state-
ments and get away with them. Therefore, 
please give your ruling here and now. 

SHRI  A.  R.   ANTULAY   (Mahara-

shtra 1, Sir, I want to ask .  .  . 

THE VICE-CHAIRMAN fSHRI 
SHYAM LAL YADAV): Are you 
speakinfi on the point of order or are you 
going to put a question? 

SHRI A. R. ANTULAY: I want to put 
a question to the honourable Minister .   .   
. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV):  No, no. 

SHRI A. R. ANTULAY: Please listen 
to my submission . . . 

THE VICE-CHAIRMAN (SHRI 
SHYAM  LAL YADAV):   No,  that is 
not possible at this stage. 

SHRI DEVENDRA NATH DWI- 
VEDI; Sir, the Minister has made the 
confusion worse confounded ____  

THE  VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV):     Now    Mr. 
A. P.  Sharma 

SHRI PRAKASH MEHROTRA: Sir, 
he has not answered my questions. 

 
(Interruptions) 

SHRI KALP NATH RAI: Let Shri 
Charan Singh reply to the questions. 
Chaudhury Charan Sing should reply 
to  the  question   ___  

THE  VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): That point has   
been   clarified   already. 

SHRI A. R. ANTULAY: Mr. Vice- 
Chairman, I was present there ............... 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): May be. But I 
am sorry. Please sit down. Let me say a 
word (Interruptions). I will have to call 
those members who have given their 
names. Shri A.P. Sharma. 

SHRI AN ANT PRASAD SHARMA: 
He only wanted to get one point 
clarified. 

SHRI DEVENDRA NATH      DWI-
VEDI:    Sir, I need your protection. 
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SHRI KALP NATH RAI: Let Shri Charan 

Singh reply because it was he who made the 
statement in the Lok Sabha.      Why  has  he 
come? 

SHRI YOGENDRA MAKWANA: I am on 
a point of order. In the beginning we insisted 
that Shri Charan Singh should reply . . . 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV):   That point has 
already been clarified . . . (Interruptions). 

SHRI YOGENDRA MAKWANA: My 
second point is that Shri Mehro-tra's points 
have not been replied to 

THE  VICE-CHAIRMAN (SHRs 
SHYAM  LAL YADAV):   That  point also has 
been clarified. 

SHRI KALP NATH RAI: Shri Charan 
Singh should reply. He should reply. He made 
the statement in the Lok Sabha. Because of 
his statement, we are all affected very badly. 
Why don't you give a directive to him to reply 
to the question? Please give him the directive 
to reply. His statement was highly reprehen-
sible. Therefore, let him reply. He has to 
reply. 

SHRI PRAKASH MEHROTRA; My point 
has not been answered. 

SHRI    YOGENDRA    MAKWANA: The 
junior Minister is in  competent to reply to this 
question.... (Interruptions). 

 
SHRI YOGENDRA MAKWANA: I seek 

your protection. Should I not ask for your 
protection? The Minister has replied to a 
single point he has raised. 

THE  VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Other can ask the 
same points. I call upon Shri A. P. Sharma. 

 
You are not the Chairman. The Chairman has 
given the ruling . . . (Inter-
ruptions)  

 I   (Interruptions) 

I have never seen such a Minister who gets 
up for everything and interrupts. A member 
can do it, but not a Minister. A minister never 
interrupts  anybody. 

SHRI YOGENDRA MAKWANA:
We insisted that ______  . (Interrup
tions) . 
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" SHRI ZULFIQUARULLAH: Sir, is 
this all relevant? This is all irrelevant. 

SHRI PRANAB MUKHERJEE; Let 
him know how to hehave. 
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SHRI PRANAB MUKHERJEE: 
"What is this? The Minister should have 
some decency. 

(Interruptions) 
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SHRI DEVENDRA    NATH    DWI-
VEDI: A pack of impotents. 
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SHRI A. R. ANTULAY: Mr. Vice-
Chairman since the hon. Deputy-Prime 
Minister is here, I would like to raise certain 
points for his consideration. I know and I 
realise .  .   . 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI SHEO 
NARAIN); Put the question please. 

SHRI PRANAB MUKHERJEE: Please 
shut up. Don't show your ugly face . . . 
(Interruptions) There should be a limit to it. 

SHRI KALP NATH RAI:   Shut up 
• 

SHRI ANANT PRASAD SHARMA: 9Tlf 
OTfft ^T%<T for tr# if eft f' | 
THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV ) 

SHRI DEVENDRA NATH DWI-VEDI: 
He is a joker among the tm-potents. 

(Interruptions) 
SHRI PRANAB MUKHERJEE: Is he 

drunk? 

SHRI A. R. ANTULAY: Mr. Vice-
Chairman, only realising the pitiable plight in 
this respect of the hon. Deputy Prime Minister 
because he has to carry and own somebody 
else's baby on his behalf, I would only want 
him to consider and invoke his sense of 
justice. I am a responsible Member of this 
House. I was there at the farm on that day. I 
was there before .   .   . 

SHRI SUNDER SINGH BHAN-DARI: 

 
SHRI A. R. ANTULAY: Mr. Vice-

Chairman, I really do not know why this RSS 
friend is interfering. I do not think the 
informant was RSS and   in 

that case every top RSS leader has to take it 
as if it is his own baby. 

Mr. Vice-Chairman, I was there and when I 
reached there, even before not only the raid 
was conducted but before the top officials 
reached on the spot, smaller officers were 
there. There were truckloads of S.RP. reserve 
force and all types of police force. They might 
have numbered more than a few hundred. 

 
SHRI A. R. ANTULAY;   For God's sake, do 
not    interrupt.     Now, they were there and I 
also thought    why they  should  be  there   in   
such     big number.   When I reached the spot, 
the officers came.   Half an hour thereafter, the  
metal  detector  came.    A  person was carrying 
that.   He was covering the space, both within 
the bungalow which is under construction—
which is an open farm-house and which is not 
fully constructed yet—and also on the farm, 
including the trees, the trunks, the branches, the 
fruits and so on.   It was  as  if they were  told—
whatever may be the information; I am not, at 
the moment, on the point whether   it was right 
or wrong—that the wealth was hidden at certain 
places.    An intensive raid was being carried out 
in certain parts both on the farm    and , outside.   
If, suppose, we assume   that something was 
being transported, as is now being    claimed,  a    
truckload of something in    a car or    whatever 
it was, there was no occasion for carrying out   
the raid itself.     This is the first point. 

Secondly, it was said that digging 
operations were going on there. They are 
going on there even now because the farm-
house itself is under construction and the 
digging operations will go on till the farm-
house remains under construction. Therefore, 
the conduction of digging operationg in regard 
to the construction of the farmhouse, which is 
under construction, which is not fully 
constructed yet and which is open on all fronts 
and sides with no doors, windows and so on, 
is 
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no evidence that something was being dug 
out and that was being done even at the 
time when the officers   carried out the 
search there.   Assuming    for the sake of 
argument that something was being 
transported, have the police force    and    
the    authorities of    law become so 
'impotent', to use the words of the hon. 
Deputy Prime     Minister which he used in 
regard to this very Government, as not to 
chase it when hundreds of   policemen   
were there? Don't you have a record as to 
the time they reached there, who asked 
them to go there, were they there on an ex-
cursion or on a holiday? If they were there 
on duty, there must be a record as to the 
time they reached there. They reached 
there much before any of the officers 
reached there.    Obviously so. This was 
because, if something    was being 
transported, they were there to prevent it, 
as if.   Therefore,. Mr. Vice-Chairman, the 
real fact that is    now revealed is this.   I 
am not blaming the Deputy Prime Minister 
for this.   This was  carried out when    he  
was  out. After    this raid was    carried 
out, he came in.    Therefore, nobody can 
say that he gave instructions.    But he is 
going to  believe  Mr.  Vice-Chairman, that 
the raid on the farm-house of the ex-Prime 
Minister of India was carried out at the 
instance of the officers? Is the hon.    
Minister of  State    serious, honest and 
truthful when he is stating here    that this 
was    done under the Income-tax law? 
Yes.    It was    done under the Income-tax 
law. But was it not done at the instance of 
somebody in the  Government,  in the 
Ministry, Mr. M. M. Patel, the Prime 
Minister, the Prime Minister's house? Can 
anybody  say so?  Can  anybody say that 
this was not done at the instance of 
somebody in the Government? If this has 
been done  so, I  think, the hon. Minister  
of State  is  a  poor man in the dark. 

SHRI ANANT PRASAD SHARMA: 
Pity him. 

SHRI A. R. ANTULAY: Perhaps, they 
do not think he is capable of running the 
administration. Therefore, 

he is there as a poor clerk. He does not 
know anything. Therefore, it is not 
honest for him to come here and say with 
all the responsibility, that this thing must 
have happened like this and he is directly 
in charge of this thing. Nothing can be 
more redicuious than this claim. 
Therefore Mr. Vice-Chairman, in the 
interest of truth, I would request the 
Deputy Prime Minister who is the 
Finance Minister to do one thing.    
Appoint a Committee 

of   the House to   go into the 
7.00 P.M. fact as to on receipt of the 

information   who ordered the raid 
to    be carried out   because the prestige 
and dignit of a citizen is not to be played 
with or played  against like this, more so, 
if the citizen happens t0 De tJle ex-Prime 
Minister and the    President of    the only    
biggest opposition party.    This is part (a)  
of the question. Part (b) of the question is, 
the   Committee   should also   see, when 
the raid was conducted whether there    
was slackness, on the part of hundreds of 
policemen or if the officers were   there 
who saw   the trunk being carried out, they 
could not have alerted the police,    which 
was there within a    distance of three    to  
four furlongs^ to chase it. And in spite of 
that if that    could    not have    been 
chased, I am just making a very res-
ponsible  statement  that  this  is  mis-
leading the House.   I am not directly 
saying that Chaudhry Charan    Singh has 
misled the House.   No, because he might       
have    said    whatever    was brought to    
him by the officers    and these    officers 
might have   been told either by the Prime 
Minister or    the then    Finance  Minister,  
to  put    this thing to save their skin. But 
there is somebody    higher up in the 
political sphere and political heirarchy of 
this Government who is responsible for all 
this bungling.   And whosoever is res-
ponsible, Mr. Vice-Chairman,    should be    
brought to    book.    Therefore,    I would 
say that this thing should not be left here.   
It is a matter of breach of privilege.    It is 
a matter of    contempt  of the House that 
this House 
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h3S been misled by this Minister of State. 
Either he should say that he ha# said 
whatever has been given to him by way 
of a brief and he has spoken from the 
brief or he should say that he has spoken 
from his knowledge. And it could not 
have been from hi3 knowledge. 
Therefore, I will implore that this matter 
should be taken with the utmost 
seriousness and gravity which it 
demands. We cannot just play with the 
life, liberty, prestige and dignity of any 
individual citizen of this great country of 
ours, much less the ex-Prime Minister of 
this country.   And I have done. 

 
SHRI PRANAB MUKHERJEE: As 

the Deputy Prime Minister and Finance 
Minister has left and he has not replied to 
the questions, we are walkig out in 
protest. 
SHRI AN ANT PRASAD SHARMA: It 
is a matter of shame, shame. (At this stage 
sovie hon. Members left (the  Chamber). 

 

 


